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F No L-25012(11)/11/2023-LME NMCG-
National Mission for Clean Ganga
Department of WR, RD&GR
Ministry of Jal Shakti

Major Dhyanchand National Stadium
Near India Gate, New Delhi
Date: #2.02.2024

Subject: - Status Report in the matter of OA 341/2022- Deepak Awasthi vs State of
U.P- before the Hon’ble NGT(PB)

Sir,

This is with reference to the above matter before the Hon’ble NGT. The status
report is attached herewith. The same may kindly be placed before the Hon’ble NGT
for consideration.

2. This issues with the approval of the competent authority,
Your faithfully
r

~ 20 7Y
12
Anup Kumar Srivastava

Executive Director (Tech)

Encl: As above

To
The Registrar,
Hon’ble National Green Tribunal(PB), Copernicus Marg, New Delhi

Copy for information to:

(1) PPS to the Secretary, DOWR, RD&GR, Ministry of Jal Shakti, Shram Shakti
Bhawan, New Delhi.

(2)PS to the DG, NMCG
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NATIONALMISSION FOR CLEAN GANGA

STATSUS REPORT ON BEHALF OF THE NATIONAL MISSION FOR CLEAN GANGA
IN THE MATTER OF. OA 341/2022- DEEPAK AWASTHI VS STATE OF U.P

1. That in the aforesaid matter the allegation relates to illegal settlement in Sarjupurba
colony at downstream of Ranighat on the flood plain of River Ganga in Kanpur, UP . As
a result of iliegal construction and encroachment in the colony, garbage, polythene and
sewage is allegedly being directly discharged in river Ganga. Besides the ancient Ghats
of Ranighat, Barighat, Tiwarighat and Rameshwarghat are also being damaged and river
flow is impacted.
2.The Hon’ble NGT vide order dated 04.12.2023 has impleaded the following as
respondents and sought report in the matter: -

i. Regiona'l Officer, MoEF &CC, Lucknow;

ii. Director, National Mission for Clean Ganga;

iii. Member Secretary, Uttar Pradesh Pollution Control Board;
iv. Member Secretary, Central Pollution Control Board;

v. Vice-Chairman, Kanpur Development Authority;

vi. Commissioner, Municipal Corporation, Kanpur; \

vii. ACS/PS, Irrigation Department State of UP;

viii. ACS/PS, Urban Development Departmenf, State of UP;

ix. District Magistrate, Kanpur;
3.That paragraph 21-24 and 53- 55 of the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016, inter-alia p'rovides the constitution and functions
of the State Ganga Committee and the District Ganga Committees(DGCs) respectively
While the functions of the State Ganga Committee , amongst other, includes coordination
and implementation of the conservation activities relating to River Ganga including
augmentation of sewerage infrastructure, catchment area treatment, protection of fiood
plains, creating public awareness and such other measures at the State level and
regulation of activities aimed at the prevention, control and abatement of pollution in the
River Ganga to maintain its water quality, the responsibilities of the (DGCs), amongst
other includes the identifying activities which may be threats in the area of specified
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District abutting the River Ganga for protection of River Ganga and its tributaries or its
River bed and making a plan for remedial action and take remedial action in respect
thereof. Further DGC is duly empowered for taking remedial action at its own end for
protection of River Ganga and its tributaries or its River bed abutting in the specified
District.
4. That in view of the foregoing provisions, in the first instance the NMCG has sought
reports from the State Programm Management Group (U.P) and the District Magistrate
—cum Chairperson District Ganga Committee, Kanpur vide letter dated 29.01.2024 and
30.01.2024. The copies of the communications sent to the Project Director, State
Programm Management Group (SPMG) Lucknow (U.P) and the District Magistrate —cum
Chairperson District Ganga Committee, Kanpur are attached. _
5. The reports from the above authorities are awaited. M
T

Anup Kumar Srivastva
Executive Director (Tech .
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MOST URENT /COURT MATTER

F.No. L-25012(11)/8/2024-LME
National Mission for Clean Ganga
Department of Water Resources, River Development
& Ganga Rejuvenation
Ministry of Jal Shakti
Major Dhyanchand National Stadium,
Near India Gate, New Delhi-110002
Dated: 29.01.2024
Subject: OA No 341/2022 Deepak Awasthi Vs State of U.P -before the Hon’ble NGT

Sir,

In the aforesaid matter the Hon'ble NGT has taken cognizance of illegal settlement in
Sarjupurba colony at downstream of Ranighat on the flood plain of River Ganga in
Kanpur, (U.P). The illegal construction and encroachment by settlement in that colony,
resulting in accumulation of garbage, polythene and sewage is being directly discharged
in river Ganga. It is also alleged that Ghats of Ranighat, Barighat, Tiwarighat and
Rameshwarghat are being damaged and river flow has been narrowed down due to the
illegal encroachments. During the hearing of the matter the Hon’ble NGT noted that
neither the flood plain zone (FPZ) of river Ganga in the area concerned has been notified
nor full particulars relating to the drains flowing towards the aforesaid four ghats, their
tapping and treatment of sewage from those drains have been furnished.

2. That while besides NMCG the concerned authorities in the State of U.P have been
impleaded as respondents to file replies, it would be appropriate that the
comments/response in the matter may be arranged to be furnished to the NMCG latest

by 01.02.2023. The matter will be listed on 13.02.2024.
3 This issues with the approval of the competent authority.

Encl: As above

Yours faithfully,
T ‘ Wv’(

Anungrivastava '
Executive Director(Tech)

To
1.The Project Director, SPMG U.P(Lucknow)

2.District Magistrate, Kanpur (U.P)
[District Ganga Council Kanpur(U.P)

Copy for information to:
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() PPS to the Secretary, DoWR, RD&GR, Ministry of Jal Shakti, Shram Shakti
Bhawan, New Delhi

(iDPS to the DG, NMCG,

(iif)Director {Coordination) NMCG
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Itermn No.07 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 341/2022
Deepak Awasthi Applicant
Versus

State of U.P. Respondent
Date of hearing: 04.12.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr, Daleep Dhyani, Adv. for UPPCB (Through VC)
Mr. L.K. Kapila, Adv. for Kanpur Nagar Nigam (Through VC)

ORDER

1.  This original application is registered on the basis of .a letter
petition. An issue has been raised regarding illegal settlement in
Sarjupurba colony at downstream of Ranighat on the flood plain of River
Ganga in Kanpur, Uttar Pradesh. The grievance is that as a result of
illegal construction and encroachment by settlement in that colony,
garbage, polythene and sewage is being directly discharged in river
Ganga. It is also the grievance that ancient Ghats of Ranighat, Barighat,
Tiwarighat and Rameshwarghat are being damaged and river flow has

been narrowed down due to the illegal encroachments.

2. The Tribunal by order dated 17.05.2022 had formed a joint
Committeé comprising representatives of Additional Chief Secretary,
Urban Development, Government of Uttar Pradesh, State Unit of
National Mission for Clean Ganga, State PCB and District Magistrate,

Kanpur and had call for a factual and action taken report.
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3.  The committee had filed the report onl0.08.2022 and Tribunal had

duly considered the said report in the proceedings dated 28.08.2023.

4.  Thereafter, Kanpur Nagar Nigam has filed the response to the joint
committee report. Perusal of the said response, reveals that much is
desired in the direction of drainage, sewage treatment as also illegal

encroachment.

5. A plea has been raised by the Counsel appearing for the Kanpur
Nagar Nigam that the matter relating to the encroachment action needs
to be taken by Kanpur Development Authority and Irrigation

Department.

6. The report reveals that the flood plain zone of river Ganga in the
area concerned has not been notified and full particulars relating to the
drains flowing towards the aforesaid four ghats, their tapping and

treatment of sewage from those drains have also not been disclosed.

7. The report does not reflect upon the extent of illegal encroachment
which was the main grievance raised in this original application. In
respect of Rani ghat, it is stated that the construction of drain of size
0.6m x 0.75m from Bari ghat to Rani ghat pumping station was in
progress and targeted to be completed by 30.11.2023. Similarly, in
respect of Rameshwar ghat, it is stated that construction of 45.00 m
drain at Rameshwar ghat is under progress and will be completed before
30.11.2023. Completion date is over but Counsel appearing for Nagar
Nigam does not have any instructions if the work has been completed as

per schedule.

8. In the aforesaid background, the Counsel appearing for Kanpur
Nagar Nigam has prayed for four weeks time to file a comprehensive

report with all the relevant particulars.
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9. At this stage, we deem it proper to implead the following as

respondent in the matter:-

i.  Regional Officer, MoEF &CC, Lucknow;
ii.  Director, National Mission for Clean Ganga,
iii. Member Secretary, Uttar Pradesh Pollution Control Board;
iv. Member Secretary, Central Pollution Control Board;
v.  Vice-Chairman, Kanpur Development Authority;
vi. Comrmissioner, Municipal Corporation, Kanpur;
vil. ACS/PS, Irrigation Department State of UP;
viii, ACS/PS, Urban Development Department, State of UP;

ix. District Magistrate, Kanpur;

10. Let notice be issued to the above respondents for taking
appropriate action in respect of the grievance raised in the original

application and filing the action taken report before the Tribunal.

11. Let the action taken report be filed on or before the next date of
hearing.

12, List the matter on 13.02.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A, Senthil Vel, EM

December 04, 2023
Original Application No. 341/2022
JG
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National Mission for Clean Ganga

File No. L-25012(11)/5/2024-LME NMCG Date: 30" January, 2024

To,

The Project Director,

State Programme Management Group,
Uttar Pradesh,

Email: pd@smcg-up.org

Sub.: Regarding encroachment in the flood plain of river Ganga

Ref..: Order dated 4" December, 2023 in the matter of Deepak Awasthi vs Sate of U.P
OA no 341/2022 before the Hon'ble NGT(PB).

Sir,

This is in reference to the Hon’ble NGT order dated 4" December, 2023 (copy
enclosed) in the above said matter. The issue raised in the matter relates to illegal
settlement in Sarjupurba colony at downstream of Ranighat on the flood plain of River
Ganga in Kanpur, U.P. It is alleged thatas a result of illegal construction and
encroachment in that colony, garbage, polythene and sewage is being directly
discharged in to the river Ganga. The ancient Ghats of Ranighat, Barighat, Tiwarighat
and Rameshwarghat are being damaged and river flow has been narrowed down due to

the illegal encroachments.

Earlier the Hon'ble NGT vide order dated 17.05.2022 had constituted a Joint
committee; comprising representatives from SPMG amongst other representatives and
sought a factual and action taken report. The Joint committee had submitted the report
on10.08.2022 which was duly considered by the Hon'ble NGT during the proceedings
held on 28.08.2023. It was inter-alia observed that the report did not reflect the extent of

illegal encroachment.

As per section 24 of The River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016 Powers, duties and functions of State Ganga
Committees.— (1) Every State Ganga Committee shall, subject to the provisions of the
Act and rules made or directions issued thereunder, have the power to take all such
measures, including those in paragraphs 6, 7 and 8, as it deems necessary or
expedient for effective abatement of pollution and conservation of the River Ganga and
for implementing the decisions or directions of the National Ganga Council and National

Mission for Clean Ganga.

eA.uH AR, (St wife warerd, STo ware, T4 [er R T wveer W, ARd W)
g dd, Aok &9 awe A9ed € fam, sfear ve, 98 ficeli—110002
NMCG, (Ministry of Jal Shakti, Department of Water Resources, River Development & Ganga Rejuvenation, Government of India)
First Floor, Major Dhyan Chand National Stadium, India Gate, New Delhi-110002

M . Ad 4 AAATIANRNAN AANTANANA
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(3) In particular and without prejudice to the generality of the provisions of sub-
paragraphs (1) and (2), such measures may include all or any of the following matters,
namely:-

(a) coordination and implementation of the conservation activities retating to
River Ganga including augmentation of sewerage infrastructure, catchment area
treatment, protection of flood plains, creating public awareness and such other
measures at the State level and regulation of activities almed at the prevention, control
and abatement of pollution in the River Ganga fo maintain its water quality, and to take
such other measures relevant to river ecology and management in the State concerned;

Hence, you are requested to kindly look into the matter and submit the report on
hecessary action taken in the matter to the NMCG.

Encl.: As above
Yours faithfully,

M‘j,w"’q

L
(Anup Kumar Srivastava)
Executive Director (Technical)
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The District Magistrate Cum
Chairperson, District Ganga Committee,
Kanpur, Uttar Pradesh

Email: dmkan@nic.in

Sub.: Regarding encroachment in the flood plain of river Ganga

Ref..: Order dated 4t December, 2023 in the matter of Deepak Awasthi vs Sate of U.P
OA no 341/2022 before the Hon'ble NGT(PB).

Sir,

This is in reference to the Hon’ble NGT order dated 4" December, 2023 (copy
enclosed) in the above said matter. The issue raised in the matter relates to illegal
settlement in Sarjupurba colony at downstream of Ranighat on the flood plain of River
Ganga in Kanpur, U.P. It is alleged thatas a result of illegal construction and
encroachment in that colony, garbage, polythene and sewage is being directly
discharged in to the river Ganga. The ancient Ghats of Ranighat, Barighat, Tiwarighat
and Rameshwarghat are being damaged and river flow has been narrowed down due to

the illegal encroachments.

The River Ganga (Rejuvenation, Protection and Management) Authorities Order,
2016 has various provisions for dealing with the flood plains under section 4,6 and 42
wherein construction in the flood plain area is explicitly prohibited. The Hon'ble NGT has
also passed orders/directions in the matter of O. A. No. 200/2014 —M. C. Mehta Vs.
Union of India & Ors., directing the State Government(s) for identification and
demarcation of flood plain in river Ganga, based on one in twenty-five years cycle of
Highest Flood Level (HFL). Till the said identification is completed, 100 meters from the
edge of the river would be designated as 'no development /construction Zone ',

Further, as per section 55 of the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016 (National Mission for Clean Ganga Authority
order, 2016) the functions and power of DGC have been defined. Accordingly, DGC is

UL, (el wfd warer, Sra ares, T e v a wkerr fREen, Ra wer)
UYH del, AR M T Ae9d e, 3iear e, a8 Reeh—110002
NMCG, (Ministry of Jal Shakti, Depariment of Water Resources, River Development & Ganga Rejuvenation, Government of India)
First Floor, Major Dhyan Chand National Stadium, India Gate, New Delhi-110002
Ph.: 011-23072900, 23072901



requested to take appropriate action as necessary in the matter under intimation to the
NMCG. |

Encl.: As above

Yours faithfully,
-~

&Q;a\'%}q

(Anup Kumar Srivastava)
Executive Director (Technical)

Copy to: ‘
1, Chief Secretary, Govt. of Uttar Pradesh cum Chairperson, State Ganga

Commitiee, email: csup@nic.in
2. PSto DG, NMCG



